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Excise Dat7 on Yam 

4613. SUI K.alJa VeDUIIb: 
Sbri M. N. Swam,.: 

Will the Minister of FinaDce be 
pleased to ~tate: 

(8) whether any memorlUldum has 
\Moen presented by tbe delegation on 
behalf 01 the Andhra Handloom 
Weaver.' Cooperative Society Limited 
regarding the proposal for the en-
hancement of excise duty on yam. 

(b) if so, the main polnt8 in the 
memorandum; 

(cl when the memOl~andum was pre-
sented; and 

Id) the a.lion laken on the different 
pointe; in the memorandum? 

Th~' :\linistf'r of Finanre (Shri 
Sachindra Chaudburl): (n) Yl'S, S;'. 

(b) The main points made are: 
(i) Excise duty should \Mo totally 

removed on Cotton Yarns con-
sumed by the handloom Indus-
Iry, and if that is not possible. 
the status-qua-ante (i.e. to 
exempt yarns ,below 29 NF 
Issued in hank Torm and to 
reduc., the excise duty rates for 
higher count groups to the level 
prevailing before the presen-
tation of the Budget propo!<als) 
should be restored. 

,ii) Proposed enhancement of inter 
States Sales Tax should not be 
applied on cotton yarn. 

(c) The memorandum was received 
by the Finance Minist",. on 24th 
March, 1966. 

(d) The points raised therein are 
being examined. 
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Common Civil Code for Men aDd 
Wllmen 

4615. Shrimal.i Ramd1llari SlDha: 
Sbri M. L. Dwlvedi : 
Sbri p. C. Borooah: 
Sbrl Bbagwat Jha Asad: 
Sbri Sullodh H'uuIIIa: 
Sbri S. C. s-ca: 
·SbrI P. R. Cbakravertl: 
Sbri Ram HarIrh Yadav: 
Sbri Shree NU'aJaD Bas: 
Sbri Blbhutl MIshra: 

W ill the Minister of PIIU11liq' .... 
Social Welfare be pleased to state: 

(a) whether any survey hili been 
made about the disparities in social 
NtatIL' of men and women; 

(b) whether .. suggestion has been 
made in conneclion with Kunda Datar 
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memorial lectures delivered by the 
former Chief Justice of India to evolve 
~ common CiVil Code for men and 
women; 

(c) if so, the details thereof; and 

( d) t.h~ !'e"('lion of Government 
thereto? 

The Deputy MbIIster In the MlDlstry 
of FlJlaDce (Shrl L. N, MJshra): 
(a) Government are not aware Of any 
spedal surveys about the disparities 
In social status of men and women: 

\b) to (d), Details of the proposal 
are not known as the text of the lec· 
ture is not yet. availablE', 
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